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(b) and (c). The implementation of 
"the recommendations made by the 
Estimates Committee of the Andhra 
Pradesh Assembly is primarily the 
concern of the State Government. It 

-is, however, understood that one 
recommendation about the merger of 
the posts of Managing Director and 
General Manager has been imple-
mented. The others are under the 
consideration of the State Govern-
ment. 

Foundation of Simla Hills 

f Shri Chnni Lal: 
1609."\. Shri Daljit Sinch: 

Will the Minister of Steel and Mines 
:be pleased to state: 

(a) whether it is a fact that Dr. 
West who headed the Geological Sur-
"vey of India for a number of years 
and conducted investigations for a 
long time came to the conclusion that 
Simla hills stand partly on air and 
,partly on a rock; 

(b) whether it is also a fact that 
" some portions of this historic hill 
station have been sinking gradually 

"for the past three years; and 

(C) if so, the steps which Govern-
ment are taking to protect the hills 

"from sinking? 

The Miaister of Steel and Mines 
.(Shri Sanjiva Reddy): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

"n.10 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

"~ACKER EXPLOSIONS NEAR TOWN HALL 
AND ON PARLIAMENT STREET 

Shri Yashpal Sinch (Kairana): I 
call the attention of the Minister of 
Home Affairs to the following matter 
• of urgent public importance and J 

request that he may make a statement 
thereon: 

The cracker explosions near 
Town Hall, Delhi, and in Parlia-
ment Street, New Delhi, on the 
15th and the 16th December, 1964, 
respectively. 

The Minister of Home Affairs (ShrJ 
Nanda): At about 3.15 p.m. on the 
15th December, 1964, a loud report 
was heard in the Town Hall premises 
where the Municipal Corporation 
Offices are also located. Information 
about the explosion was received at 
the Kotwali Police Station by phone, 
and the local police reached the spot 
immeciiately followed SOOn after by 
the Spl'cial Staff of C.I.D. It was 
found that a cracker had exploded on 
the pucca road inside the northern 
compound of the Town Hall near its 
eastern gate. No stone or iron pieces 
were recovered at the site of the 
explosion. 

One person, a shop employee, is 
reported to have received a superficial 
injury on his left leg. He was sent 
for medical examination. The medi-
cal report, however, indicates that this 
injury was between 24136 hours Old. 
This person had /tone to the Town 
Hal! to pay a bill for water charges. 
He is being interrogated by the Special 
Staff. 

On the 16th December, 1964 at 
6.15 p.m., Shri Baljit Singh S.I. while 
on patrol duty heard the sound of a 
loud blast from the premises of Bible 
House situated on Parliament Street. 
The local police reached the spot 
immediately followed shortly by the 
Special Staff. 

A doctor from Vellore Hospital, 
who was staying there, was injured 
by the cracker explosion. He was 
taking a stroll inside the compound 
of the House when the blast took 
place. He was at once taken to the 
Willingdon Hospital for medical 
attention, his injuries were found to 
be simple and he was discharged 
immediately after treatment . 
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5. It appears that the crackers were 
exploded only with a view to mis-
ehief. Experienced police officers who 
inspected the spot, are of the opinion 
that so far as they could judge the 
crackers were of ordinary type, of the 
kind generally used for fire works on 
festive occasions, for the manufacture 
of which licences are given fairly 
freely. The crackers exploded did 
not appear to have been made in 
violation of the Explosives Rules. But 
a definite opinion will have to await 
the report of the Inspector of Explo-
sives to whom the material has been 
sent for analysis, as is done in such 
cases. 

6. In respect of both the incidents, 
cases have been registered under sec-
tions 286!337 I.P.C. 

I may add that I just received ~e 
report about the result of the examI-
nation and the information is that 
ihis was not anything out of the ordi-
narY and that it was an ordinary crac-
ker' not contravening the provisions 
of the Explosives Rules. 
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Shri D. C. Sharma (Gurdaspur): 
The hon. Minister described it as an act 
of mischief. May I know how long 
the Government of India and the 
Home Minister are going to tolerate 
these acts of mischief which have 
travelled from Asaf Ali Road and 
Town Hall to the Parliament Street 
and which are coming very near the 
Parliament House also? May I also 
know ..... . 

Mr. SPeaker: I think that would 
be enough. 

Shri D. C. Sharma: .... how long it 
will take for Government to control 
the situation which has been existing 
off and on during the last seven or 
eight years, namely bomb eJrPlosions, 
cracker explosions and things of that 
kind? 

Shri Nanda: The hon. Member 
possibly speaks in a lighter mood .... 

Shri D. C. Sharma: Certainly not 
I take objection to this. I did not 
-speak in a lighter mood. 

Mr. Speaker: I must assure the hon. 
Minister that the hon. Member is very 
serious. 

Shri D C. Sharma: It is the hon. 
Minister who is not serIOus ..... . 

Mr. Speaker: Now, the hon. Mem-
ber may resume hIS seat. 

Shri Nanda: I take the hon. Mem-
ber's assurance:-of course, -no assur-
ance was needed ..... . 

Shri D. C. Sharma: I do want your 
assurance. 

Public Importance 
Shri Nanda: .... that it IS very seri-

ous. I take this matter even more 
seriously. 

Shri D. C. Sharma: You do not. 

Mr. Speaker: Order, order. 

Shri Nanda: He is becoming more-
serious still. I am taking it seriously 
for this reason. These were crackers 
and these were things of Which nobody 
need take any serlO1:is account. But I 
do feel that we must prevent these 
things also in order to ,be able to avert 
anything which may be graver or of 
greater seriousness. Therefore, we 
have made all the arrangements for 
intensifying the watch and vigilance, 
though during the previous two years 
or so nothing had happened and. there-
fore there may have been some 
relexation. Now, this will be looked 
after very adequately, and I would 
assure the hon. Member of that. 
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Shri P. C. Borooah (Sibsagar): May 
I knilw whether Government have 
any proposal to comb the capital to 
trace the mischief-mongers, if not 
saboteurs, who are responsible for 
these explosions in the capital? 

Shri Nanda: These mischief-
mongprs were being apprehended. 
Several arrests nave been made about 
the previous occurrences. 

Shri Hem Barua (Gauhati): 'Ine 
apprehension in this country is that 
the persons indulging in these e'!l-
plosions must be Pakistani agents who 
have spread their tentacles from the 
State of Jammu and Kashmir to this 
capital, whereas Pakistani propag~r.da 
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is that these persons must be Ind'.ar.s 
belonging to a particular community 
who, in order to calumnise Pakistani;' 
brethren in faith in this country, have 
-done this. In the context of this and 
beea use of this serious difference of 
.opinion and douDts in the country and 
broad policy abroad also, may I know 
whether Government are serious 
about. pinpointing the actual source 
.of these incidents so as to put at rest 
all sorts of doubts, rumours, cnal-
lenges and counter-challenges? 

Shri Nanda: The doubts and 
;gestions of the hon. Member are 
iar-reaching. 

An hon. Member: Far-fetched. 

sug-
very 

"Shri Hem Barua: Pakistan is do,[!p' 
that. 

Shri Nanda: All that is being kept 
in view in the larger context of Ii',e 
situation in the country, But so far 
as this particu,lar matter is concerned, 
it has a more limited significance. 

Shri Himmatsinhji (Kutch): 'rhc 
hon. Minister, said and it was alsr, 
reported in the papers, that it was all 
ordinary cracker, . What was the 
tYPe of injury, was it burns or any 
other kind of thing? 

Shri Nanda: The injurv in the first 
"Case was according to m~dical repGl't, 
an old i~jury and, therefore, it was 
not related to this. I have not rot 
details of the second. 

Shri Kapur Singh (Ludhiana): Is 
there any evidence in the possess;on 
-of Government to suggest existence 
of a nexus between these explosions 
and other explosions, now and then, 
here, there and elsewhere? 

Shri Nanda: This is too broad a 
nexus for me to say anything abcut 
here. 

Shri KapUr Singh: It is a simple 
question. There is nothing too broad 
about it. 

Mr. Speaker: Here, there, else-
where-all that is.1oo broad. 

Shri Kapur Singh: Throughout the 
country. 

Matter of Urgent 
Public Importance 

Shrimati Yashoda Reddy (Kurnool): 
The hon Minister said that for the 
last two' years we did not have any. 
explosions, though we had some 
earlier, and now for the last two or 
three months we are having these ..... 

Shri Nanda: Not two or three 
months, but the last month. 

Shrimati Yashoda Reddy: want 
to know whether either in the pre-
vious case or in the present one, any 
particular political party or any 
particular community, whatever the 
motive-mischief or otherwise-has 
been found to be involved and con-
nected. 

Shri Nanda: This was more a matter 
of mischief, as I said rather than of 
any political intent o~ motivation. 

Dr. Sarojini I\lahishi (Dharwar 
North): In the light of the criticism 
made by members of the Corpont.oll 
and other per30ns in Delhi regarding 
the ,nefficiency of the pOlice and 
vigilance authorities, what additional 
steps would Government like to take 
to strengthen the police and vigilance 
organisation in Delhi? 

Shl'i Nanda: I have already stated 
that far this particular purpose, a 
squad which was being employed 
before, is now being re-employed; also 
it is being strengthened further. 

Shri M L. Jadhav (Malegaon): Is it 
a fact that these explosIons have 
created an atmosphere of a sense of 
insecurity among the citizens? 

Shri Nanda: Though I would 
acknowledge OUr responsibility to pre-
vent these things. and also deal with 
them when they occur, I would request 
the hon. Member not to be scared by 
crackers. 

Shri p, R. Chakraverti (Dhanbad): 
How many cases have been tried and 
how many convictions obtained? Also 
is there any connection between these 
explosions and the spy ring? 

Shri Nanda: As far as I can recall 
about 70 per cent of. the cases which 
arOSe have been worked out and a 
considerabl .. number of conVictions 
have been I)btained 
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12.27 hrs. 
PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF THE MANGANESl'! 
ORE (INDIA) LIMITED, NAGPUR ETC. 

The Parliamentary Secretary to the 
Minister of Steel and Mines (Shri 
Thimmaiah): On behalf of Shri Sanjiva 
Reddy, I beg to lay on the Table a 
Table a copy each of the following 
papers:-

(1) (i) Annual Report of the 
Manganese Ore (India) Limi-
ted, Nagpur, for the year 
1963·64, along with the Audit-
ed Accounts and the comments 
of the Comptroller and Auditor 
General thereon, under sub-
section (l) of 'section 619A of 
the Companies Act, 1956. 


